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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE BENCH,

KOLKATA, -
ORIGINAL APPLICATION NO. 206/2025/EZ
i_ (AFFIDAVIT SWORN BEFORE THE NOTARY PUBLIC: NABARANGPUR)
s
& & IN THE MATTER OF:
9
. Ram Nayak +++ Applicant
P : -VERSUS-
State of Odisha & Others ... Respondents

' COUNTER AFFIDAVIT FILED ON BEHALF OF THE ENT NO.1,
| 3 & 4, MOST RESPECTFULLY SHO :

I, Sr.i Chandradash Mohanandia, aged about 29 years, S/o- Late Purna Chandra
Mohanandia, currently working as Tahasildar, Nandahandi, in the District of
Nabarangpur (Odisha), do hereby solemnly affirm and state on oath as follows:

1. That, I am the Respondent No.4 in the present case and presently functioning as
Tahasildar, Nandahandi, District- Nabarangpur, (Odisha). Being the custodian of
the relevant revenue and administrative records pertaining to the subject land and
being acquainted with the facts of the case from official records, | am competent to
swear this afTidavit for t!lyselr and on behalf of Ro;pondént no. 1,3 and 4.

&
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. That save and except what are specifically admitted herein, all the averments,
allegations and submissions made in the Original Application are denied as false,
baseless, misconceived, exaggerated, misleading and not admitted. The Original
Application is not maintainable either in law or on facts, and is liable to be

dismissed.
| 3. That the applicant has not approached this Hon’ble tribunal with clean hands and
it has suppressed mz_:lcrial facts. The application is based on surmises, conjectures,

assumptions and self-serving allegations without placing any cogent technical,
scientific or statutory material to substantiate the same.

4. That, the construction in question pertains to a Community Health Centre / Model
CHC, which is an important public utility and health infrastructure project intended
for the benefit of the local population and surrounding arcas. The present
procce;iing appears to be aimed at obstructing a project undertaken in larger public
interest.

5. That the allegations relating to alleged forest land, alleged deemed forest, alleged
illegal felling/removal of trees, alleged hill cutting / laterite extraction, alleged
pollution of nala / river, and alleged environmental degradation are specifically
denied, being unsupported by any reliable or legally admissible material. :

6. The contents of paragraphs | and 2 of the Original Application are matters of record
relating to addresses and, therefore, do not call for detailed reply. The contents of

o |
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paragraph 3 are wiﬁdlly denied insofar as they allege that the land in question

is forest land or that the Respondent authorities have illegally removed forest/tree

growth and polluted any nala or caused environmental damage. It-is submitted that

the land in question is being utilized for establishment of a Community Health

§ Centre / Model CHC, which is a public welfare project undertaken for the benefit
of the local inhabitants. The Applicant has not produced any conclusive material to
establish that the said land is recorded forest land or that the work being carried out
is in violation of any environmental law. The contents of paragraph 5(A) pertain to
the Applicant’s own description of himself and require no comments. However,
merely claiming to be a social activist does not relieve the Applicant of the burden
of proving the allegations through credible evidence. The contents of paragraph
5(B), to the extent they state that a Community Health Centre is being constructed
at village Sarugada / Mouza Soruguda under Tahasil Nandahandi, are matters of
record to the extent borne out from official records. However, any suggestion that
the construction is illegal is denied. .

7. The contents of paragraph 5(C) are denied. The allegation that the land is “Pahada”™
in the sense alleged and that it was “forest land having substantial forest/tree
growth” is not admitted. The contents of paragraph S(D) are denied. The allegation
regarding “laterite stone extraction” and alleged requirement of environmental

4\»{»
M Chandreadoin. Marandia

. (GOYT. OF IMDIA) Regé No-4887¢
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| clearance is misconceived, exaggerated and unsupported by technical or statutory
- material. The contents of paragraph S(E) are denied. The allegation that there exists
a “natural nala” in the manner alleged and that untreated medical wastewater is or
.will be discharged into the same is premature, speculative and baseless. The
contents of paragraph 5(H) of the original application are denied, save and except
to the extent that the applicant may have submitted an application under the Right
to Information Act, 2005 before some authority and may have received a reply
thereto, which would speak to itself. It is respectfully submitted that the applicant
is trying to draw an incorrect, unwarranted and legally unsustainable inference from
the alleged RTI reply. Mere filing of an RTI application or the applicant’s allegation
that the reply furnished to him was vague, does not by itself establish any illegality,
irregularity, environmental violation or breach of statutory procedure on the part of

the answering respondents.

. The contents of paragraph 5(I) are denied, save and except to the extent that the

applicant or some other persons may have submitted certain representations before
certain authorities, which if any, would speak for themselves. The contents of
paragraph 5(J) are denied. It is respectfully submitted that the Applicant has made
a self-serving statement that there is “no other alternative legal remedy” available
to him, without disclosing the true aid correct legal position and without
establishing that the present Original Application is maintainable in the manner

wroém\ix C)VD&“A“W\ MM‘L
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filed. At the outset, the answering Respondents submit that mere assertion by the

Applicant that no alternative remedy exists does not make the present application
maintainable as a matter.of right. The Applicant must still establish a legally
sustainable cause of action, a specific environmental dispute, violation of an
enactment listed under Schedule I of the National Green Tribunal Act, 2010,
territorial and subject-matter competence,'and factual foundation supported by
reliable material. The Applicant has failed to satisfy these essential requirements in
the present case. It is further submitted that the grievances sought to be projected
by the Applicant are founded largely on assumptions regarding the nature of land,
alleged tree felling, alleged deficiency in RTI response, alleged administrative
inaction, apprehended pollution, and generalized environmental concerns, all of
which require strict factual proof and cannot be treated as established merely
because the Applicant has chosen to approach this Hon’ble Tribunal. The contents
of paragraph 5(K) are denied. On the contrary, the balance of convenience lies in

favour of the Respondents and the public at large, as the project in question is a
public health infrastructure project, which is intended to serve the healthcare needs
of the local population and surrounding areas. The construction and completion of
such a public health is directly connected with access to medical treatment,
emergency care, maternity and child health services nnd welfare of the rural and

underserved population, ;
S
g ( gyl Mool
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. The contents of Ground (A) to (H) are specifically denied as false, misconceived *
and unsupported by any legally admissible material. The Applicant has failed to
show that the land qualifies as “deemed forest” in law. The allegation that the
Respondent authorities have failed to address the grievances of villagers and that

i no action has been taken on their representations is misleading and legally

unsustainable. It is respectfully submitted that mere submission of representations,
‘ complaints, village grievances, or collective objections does not automatically
establish the truth of the allegations contained therein. The Applicant is attempting
to portray the existence of grievance as equivalent to proof of illegality, which is

-

impermijssible in law. The Appli;:ant has made a reckless allegation that the acts
and conduct of the Respondent authorities are arbitrary, mala fide and vexatious
and in violation of the Environment Protection Act. The said allegation is serious.
in nature but wholly unsupported by particulars, and has been made in a casual
manner. The contents of paragraph 7 are denied. The Applicant cannot invoke a

vague plea of continuing cause of action in absence of clear dates, particulars and

legally sustainable cause of action.

10. l} is respectfully submitted that though the land in question was recorded as
“Pahada™ during the first settlement operation, in reality it was not possessing the
practical characteristics of a hill. At no point of time was there any forest growth

SRS Cladpden Wihanadic
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over the said land. Had that been so, the kissam of the land would have been
reflected in the ROR as “Jungle” or “Forest”,

. It is further submitted that a major road connecting the District Headquarters town
of Nabarangpur to the remote areas of Nandahandi Tahasil has been existing
adjacent to the said land since long. Since the land was found suitable and situated
at a communicable point, the establishment of the CHC was finalized thereon.

} 12 1tis further submitted that as the land was inadvertently recorded as Pahada under
the reservation category of Abad Ajogya Anabadi, its dereservation and
reclassification to Abad Jogya Anabadi became necessary. Accordingly, the due
procedure as required under law was initiated on 01.12.2023 vide RMC No. 20 of
2023 in the office of the Tahasildar, Nandahandi, and after following all necessary
legal requirements and formalities, the Sub-Collectt;r. Nabarangpur, by order dated
29.10.2025, was pleased to order dereservation of the classification from Abad
Ajogya Anabadi to Abad Jogya Anabadi (Patit) and also alienation of the land in
favour of the Health & Family Welfare Department, Government of Odisha, marfat
CMO & PHO, Nabarangpur, for construction of CHC at Mouza Saruguda. The
complete case record is filed herewith as Annexure-1.

13. It is further submitted that during the said process (dereservation process), despite

due publication inviting objections, if any, no objection was raised by anybody.

-.mmmn CW Weharadi
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Even after finalization of the said order and correction of the record, neither the
Applicant nor anybody else has preferred any appeal before the competent appellate
forum or before the Government of Odisha. As such, the said order having attained

finality is binding on the Applicant. s
. 14. It is respectfully submitted that the CHC, Nandahandi has been functioning in a
small place at village Dangarbheja, which is not sufficient to cater to the needs of
| the public. Therefore, there has been a public demand for establishment of a new
CHC with advanced infrastructure, which necessarily requires a larger extent of
suitable land, keeping’in view the needs of the present as.well as future population.
15. It is submitted that such suitable land was not available in Dangarbheja village, and
therefore the land in question was selected for the said purpose. The Applicant and
a few of his associates became aggrieved and initially tried to have the CHC
established at Dangarbheja itself in the existing place, However, the same was not
possible due to lack of required extent of suitable land. The Applicant has no
genuine ground to challenge the establishment of the CHC at the new site. As such,
out of vengeance, the Applicant has raised fictitious allegations and filed the present
case with mala fide intention to cause delay in the functioning of the new CHC at
the new location,
16. It is further submitted that Saruguda is the immediate neighbouring village, and
Sagarmunda lies in between Dangarbheja and Saruguda. Significantly, no villagers

umﬁmx C\wlml.uh Wharardia
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‘ new CHC. This itself shows that the allegations made in the present application are

from Saruguda or Sagarmunda have raised any objection to the construction of the

concocled and fictitious. Had there been any truth in the same, the immediately
affected villagers would have strongly objected.

17. It is respectfully submitted that the water of the nala, which flows far away from

the land in question, is not likely to be affected because of the new CHC. In addition
to that, the villagers situated on the banks of the said nala or the River Indravati
have neither apprehended nor objected to any possible pollution of water on that

account,

It is further submitted that the said nala is a very small nala and does not have a

perennial source of water, and during summer it gets dried up. It is also not a direct
tnbutary of the River Indravati, which itself flows at a considerable distance from
the said nala. The Applicant’s village Dangarbheja is neither situated on the bank
of the said nala nor on the bank of the River Indravati. Therefore, the allegation of
the Applicant with regard to likely pollution of water is not based on any fact and .
is made only on the basis of surmises and conjectures.

It is further submitted that the Government has already provided safe drinking water
facilities to every household and village. Therefore, the allegation that some
villagers are dependent upon nala / river water for drinking purposes is false. Even
otherwise, the villagers do not ordinarily goto the river / nala for bathing purposes.

BA, LLB, ADVOCAYE
NOTARY
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%\ Most importantly, the CMO & PHO, Nabarangpur, vide Letter No. 3048 dated
TOSH RUMAR XAYAK]

MABARANGRUR OSHA) we  23.03.2026, addressed to the Tahasildar, Nandahandi (Respondent No. 4), has
Regd. No aiilé

Q furnished a detailed report regarding disposal of biomedical waste and wastewater
through the Government-authorised Common Biomedical Waste Treatment
Facility, namely M/s Renewable Envirogic Pvt. Ltd., Balangir, for scientific
treatment and final disposal. The said letter is filed herewith as Annexure-2.

! 20. The Chief District Medical and Public health officer cum DMD, Nabarangpur vide

his letter No. 2697, dated: 13.03.2026 has submitted a compliance report regarding

model community health center (CHC), at Saruguda, Nandahandi block, Dist-

Nabarangpur addres'sed to the regional officer, State Pollution Control Board,

Regional Office, Koraput, Odisha. The report is self-explanatory and contains the

details of (i) clarification regarding bed strength, (ii) Constructed of ETP & STP,

(iif) Waste water disposal system, & (iv) Bio-Medical waste management, The said

letter is filed herewith as Annexure- 3.

21. It is humbly submitted that the allegation that the land in question contains laterite
stone is not true. In this regard, the Mining Officer, Nabarangpur, vide Letter No.
523/Mines dated 26.03.2026 addressed to the Tahasildar, Nandahandi, has '
furnished information regarding the alleged sairat source at Saruguda CHC. The
said authority has clearly stated that the land appertaining to Plot No. 1275 under
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red into by Sri Sudhir Kumar

Khata No. 581 of Mouza Saruguda was duly enqui
Pradhan, Junior Mining Officer, Nabarangpur, and ‘upon such enquiry it.was
ascertained that no existing or active minor mineral source was found over the said
land. The said letter is filed herewith as Annexure-4.

22.The Rcspond‘ent Nos. 1, 3 & 4 strongly oppose the prayer for interim reli
y submitted that the Applicant has no prima facie case; the balance of
no irreparable environmental injury

ef. It is

respectfull
i convenience lies in favour of the Respondents;
has been demonstrated; whereas, stoppage of con
prejudice public interest, as the project concerns public healthcare. Hence, the
prayer for interim stay / stoppage of construction deserves rejection.
deny the Applicant’s entitlement to any of the reliefs

struction would seriously

23. The Respondent Nos. 1, 3&4
sought in the prayer portion of the Original Application. The prayer for stoppage of
construction, demolition of the Community Health Centre, restraint upon
operation/commencement, and other consequential reliefs are wholly untenable,
contrary to public interest and liable to be rejected.

24, That the project is meant to improve public health facilities in the area and is in
larger public interest. It is worth mentioning here that the construction of the CHC

is almost complete and ready for inauguration.

§§<¢g Chadradotn Mubanandia
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“%g"s 35 That the burden of proving forest status, deemed forest claim, illegal felling, illegal
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\é extraction, pollution, end ecological damage lies entirely upon the Applicant, which

burden has not been discharged.
26. That the answering respondents seek leave of this Hon'ble tribunal to file additional

affidavit/ documents/ reports, if required, upon receipt of further official records or

reports.

.PRAYER
In view of the facts and circumstances stated above, it is most respectfully prayed
that this Hon’ble Tribunal may graciously be pleased to:
a) Dismiss the Original Application as against Respondent Nos. 1, 3 & 4, being
devoid of merit and not maintainable;
b) Reject the prayer for interim relief, including the prayer for stoppage of
construction and/or demolition;
c) Pass such other order(s) as this Hon'ble Tribunal may deem fit and proper in
the facts and circumstances of the case.
And for this aél of kindness, the answering Respondents shall, as in duty bound,

ever pray.

snnmu‘ ovontrid
NOTA RY
{GOVT. OF INDA) Regd Me-4#6T4
Nabarangpur

SES (larkradon Vskaadic

-y



71AA 382911

5
km VERIFICATION
“‘OL I, Chandradash Mohanandia, aged about 29 years, S/c- Late Purna

& T \> Chanda Mohanandia currently working as Tahasildar, Nandahandi, District-
q—/ Nabarangpur, Odisha, the deponent above named, do hereby verify that the
statements made in paragraphs 1 to 24 of this Counter Affidavit are true and correct
to my knowledge based on official records and information received in official
4 course, and that I have not suppressed any material fact.

Verified at Nabarangpur on this 21* day of May,2026.

¥
¢ IDENTIFIED BY ME .
: am%(%g\gb hardveadasy,  Mokarardia
B hadeswar Khada DEPONENT
i Gonu%ﬁammu.
GOVT.
v Nabarangpur-764059 \}‘f'
sanToSRUMAR N
B Deponent have been identified by LLB, ADVOCA
NOTARY
e Advocate MWIWM""‘“"
i e bas affirm before me Nobarangpur
ifred day of 2K
at about ™ Content
having beon readover ined to the
deponent who seemed to have corectly
understood the contents and theme of this
L I affidavit at the time of Swearring .
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Schedule xiv - Form No. 189 2025-26 This year

FORM “A”
Rule 14: Attention
Submission rejection or nomination order
(Intimation slip on changes in the R.O.R)
Nandahandi Tahsil,Nabarangpur District 2025-26 RMC No 20/2023. The following changes have
been ordered in the affidavit as per case no.

Satwa - Rayati tax Cess Rs Total Name of the Mouza
(Revenue Village) Saruguda Name of the police station Nabarangpur Thana No. Detailed
description of the change.

Name of the R'ﬂmcmded!enam)and i KhataNo | PlotNo | Kissam Extent
besai A ‘ e e
* Aabada Jogya Anabadi | a1 \ 1275 Patita | Ac.875

=

if the change results in the division c of the plot into parts then a map showing the same shall be
attached to the order sent to the Naib-Tahsildar.

Revenue Miscellaneous Case No. 20/2025 dated 06.11.2015 with the approval of the
District Collector, as per the order of Tahasildar, Nandahandi change of land status was from Abada

Anabadi a a An i
Akash Gantayat 'LO’LB
ol
Amin Additional Tahasildar

Tahasil Office, Nandahandi Tahasil Office, Nandahandi

1


SK Office
ANNEXURE-1


X

CHECK LIST OF RMC CASE NO. 20/2023 OF NANDAHANDI TAHASIL IN THE DISTRI

NABARANGPUR IN FAVOUR OF HEALTH AND FAMILY WELFARE DEPARTMEN )

GOVERNMENT OF ODISHA,
(As per prescribed by bord of revenue communicated vide L. No.1488/dtd.10.08.2022)
Si No. PARTICULARS OD DOCUMENTS YESINO | FLAG
1[The case Record has been specially numbered as RMC Case Record. YES
2|The application for lease/alienation in- prescribed form duly filed in and YES 3
signed by the applicant.
3|The requisition along with the land plan/land schedule has been filed in
quadruplicate with dated signature and acknow ledgement by the NO
Tahasildar indicating date of its receipt. \
4|Requisite court fee has been aftixed, \_ NO
S|Authorization to file requisition is of authdrization available along with YES 3
copy letter fron the competent authority. \
6{The cases other than individual lease and proposal for lease necessary
registration certilicate of the company/firm along with Memorandum YES
and articles of association, the bye-law etc. areattached.
7|The provision exists in the by-law enabling the applicant to sue and to
be sued is available and there is clear provision for resumption of land NO
to Government in Revenue & D.M. Department in case of dissolution. -
8|Proceedings of the site selection commiltee duly approved by the
Collector enclosed and valid at the time of submission of caserecord |YES 7
for sanction.
9| The proclamation in respect of de-reservation of Kissam of land has
been duly served by beat of drum with copy to relevant G.P/Municipality| YES 15
NAC and Notice Board of Tahasildar.
10|The Proclamation in respect of lease/ alienation of land has been duly
served by beat of drum with copy to relevant G.P/Municipality INAC and|YES
Notice Board of Tahasildar.
11|The proclamation in respect of correction of RoR as per Rule 34(e) of
. |OSS Rules, 1962 has been served by beat of drum with copy to NO
relevant G.P./Municipality NAC and Notice Board of Tahasildar,
12|The field enquiry report of the R.1. with specific report regarding
encroachment, sairat source, forest growth, encumbrance etc., along
with land plan indicating the adjoining plots and passage to the plot and YES 5
land schedule as per the existing RoR has been enclosed
13|Field enquiry report of Tahasildar enclosed. YES 14
14|Authentication copy of RoR of the proposed plot(s)has been enclosed. YES 10
15[Sales statistics has been signed by the D.S.R. NO
16|Advance possession given or not, If yes, the name of authorily given
advance possession with copy of letter of sanction of advance NO
possession.
17|Where lease has been proposed for sanction on payment of premium
etc., willingness of the applicant to pay the same has been obtained.
henadl 4
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SR ituti d has been examined as
Educational Institutions, the case recor

€ :)ne‘r:aL?:oAGIRev. Daled 16.08.1995 of the R.D.C‘ND}/CDISD and the

eligibility regarding allotment of land, free of premium has been

examined as per Govt.L.No.38810/Rev. dated.23,05,1977 and with NO

No.62250/Rev.dated 26.11.1998.The authenticated report on

population figure has be given

19| The actual minimum requirement of land for the purpose of
lease/alienation as per Govt. guidelines has been examined as per EC
No-1000/2022.

20| The category in which the urban land has been kept/proposed to be
keptin the indicated master plan have been in the case record. NO

2

pary

In case the land has been de-reserved, the de-reservation case report
has been enclosed.

22In case religious/political institution/ Origination, clearance from Home
(Special) Department is required as per L.No.5914/ dated 02.03.1966 |NO
and Memo No.65052/R dated 02.11.1987.

23(In case compensatory aforestation [clearance order from Govt. of India,
Ministry of Forest and Environment for diversion of Forest Land has NO
been obtained( Chief Sectary'sD.O.L.No. 197/CS dated 31.01.2000.

24| The amount of Premium, Rent, Gess eto. If any have been clearly

indicated in the case record. =

25|Copy of previous objection letter, if any keptin the case record and NO
point-wise conpliance has been made in case record.

26(Col.l of the order sheet has been clearly dated YES

27|Dated signature is available in all the papers enclosed to the case YES
record.

28(Copy of all documents enclosed to the case fecord has been signed by YES
the Tahasildar.

29(Page marking of the order sheet and enclosures (correspondence side) YES
have been properly done.

30|Authority competent to sanction lease/alienation has been indicated in YES
the case record.

31|Whether belongs to Urban area/Rural area. RURAL

AREA
32|DLC land status & Forest Status of Land as on 25.10.1980 as per YES

Forest (Conservation) Act, 1980.

Tahasl/a§ @dl
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/ No.320 RMC Case Record No.  20/2023
/ schedule LIl =Form No. ORDER SHEET
&l (See Paragraph 267(1) of O.RM., 1964)
7 pem 01123023 Tol . Nabarangpur/Khatiguda  Village: Saruguda
/" Tahasi: Nandahandi Police Station: . ap g illage: guda,
/ Sub-Division;, Nabarangpur,  District: NABARANGPUR CASE No.20/2023
e 4 ’

P Name of applicant: Community Health Centre, Nandahandi.
Opposite Party: State of Odisha-Tahasildar,Nandahandi.

Nature of case: De-Reservation & Change of Classification undor Rule 34 (e) of 0SS Rules, 1962
Note on
Serial no.
= s T “3nd date Magistrate's Order & Signature '2"1 :ﬁ“:s"
of order per order
(&)} (2) (3)
01(:)2 23 Consequent on processing of the alienation proposal vide Alienation Case
R AAETE T I No. 0112023 as per the requisition filed by the Chief District Medical & Public
Health officer(CDM & PHO), Nabarangpur for setllement of government land under

occupation coming under Dangarbheja Revenue Circle of this Tahasil, the following
schedule of land being found suitable for alienation, but for the calegory of land
‘Reserve': Abada Ajogya Anabadi Khata and classified as 'Pahada, it is essential for
its de-reservation and change of classification so as to make the land leasable as
required under rule 34(e) of Odisha Survey & Settlement Rules, 1962.

Land Schedule
Khata | Plot Extent Full Khatiyan Name
By Mouzs | "No. | No. | 'ssam. | Cised | Exent
(in Ac.) (in Ac.)
AL
Saruguda 7
(Rural) 582 | 1275 | Pahada 8.75 8.75 Pﬁk UM)
Total Ac.8.75

In this context, the Revenue Inspector, Dangarbheja who had earlier been
asked to submit preliminary enquiry report, has submitted his report vide
L.N0.38/2023 dated 16.06.2023, which is taken as a part of the RMC case
(Annexure-A & B). On perusal of the report it reveals that the proposed land for
Gommunity Heallh Centre, Nandahandi is recorded as “PAHADA" kissam under
uAbada Ajogya Anabadi' Khata, The R..Dangarbheja suggested for ils de-
reservation i.e. from Abada Ajogya Ananbadi Khata to Abada Jogya Anabadi
Khata and change of classification from Pahada to Patita, so as to alienate the land
in favour of Chief District Medical & Public Health officer (CDM & PHO),
ﬁéﬁé}angpur

Ask Record Keeper to verlfy the office RoR and Bhulekh website to confirm

the accuracy and report.

(Computerised to djctation)
B ' o\
4 Tahasildar, Nandahandi,

asfigar, ivandahandi.

(¥ Scanned with OKEN Scanner

O Scanned with OKEN Scanner
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schedule LIll-Form No.321

nai RMC Cas
(CONTINUATION ORDER SHEET) - \ecod No. 20

12023
Serial no.
and date Magistrate's Order & Signature Note on the
of order action taken
) 7] —————1_3s per order |
(3)
—— ¥ ]
19 1(22)2023 The case is put up to me to-day.

The Record Keeper has verified the case land with {he Office RoR and ki
Bhulekh Website and submitted his report which is annexed with the case record at
(Annexure-C). R.K has reported that the below schedule land has been recorded as
Pahada kissam under Abada Ajogya Anabadi Khala,

o Land Schedule
Mouza 212 | plot No. Full Khatiyan Name i
No. Kissam Extent
wiow s uliiin Ac) |
Saruguda " Abada Ajogya
(Rural) 582 1275 Pahada 8.75 Anabadi f

It is thus necessary to go for de-reservation of Abada Ajogya Anabadi
Khata Classified as Pahada required for change of classification to Patita for eventual
alienation in favour of Chief District Medical & Public Health Officer,

Nabarangpur,

The Assistant Settlement Officer, Jeypore, (Koraput) vide this Office Letter Letter
No.898/2023, dtd.11.04.2023. has been requsted for submission of DLC status of the | No.898/23
above schedule land. As per check list, land status as on 25.10.1980 is mandatory Dt.11.04.2023
vide Letter No,1486, dtd.10.08.2022 of Board of Revenue, Odisha, Cuttuck.

Issue General Proclamation for its publication by inviting objection if any from | Issued Notice
general public as required under rule 5(5) of the 0.G.L.S. Rules, 1983 regarding D??gzgegg:;
proposed de-reservation and change of classification for eventual alienation in favour
of Chief District Medical & Public Health officer, Nabarangpur.

Put up the case record after completion of the stipulated period of 15 days
from the date of publication of the General Proclamation.

(Computerised to dictation)
‘rv'5 % e
o\.\.’ a
Taha. ar,\Nandahandl Tahasildar, handahandl.
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n3in RMC Case Record No, 20/202
(CONTINUATION ORDER SHEET)

(See Para 207 (1) of ORM, 1964)

87

Note on
Serial no. the
and date Magistrate's Order & Signature action
of order taken as
per order
(1) (@) (3)
(3) The case is put up to me to-day.
05.01.24 Conducted field visit to the spot at Saruguda Mouza on 13.03.2023
(Annexure-D) and the detail field visit memorandum have been prepared and )
attached to the case record as a part of the case, During my field visit along :
with the Revenue Inspector, Dangarbheja, | have ascertained that the land is
free from encroachment, there is no valuable tree growth over the land and that
no sairatl source is ilable and the proposed land paring to the kissam !
mentioned in the ROR has not been used. The land is found suitable for it !
eventual alienation after de-reservation of the Abada Ajogya Anabadi Khata to
Abad Jogya Anabadi Khata and change of the classification from Pahada to
Patita,
Perused the report of Assistant Selllement Officer, Jeypore, |
(Koraput) vide his letter No.1040/2023, dtd.03.11.2023. It is found that, the Letter No.
Sabik Status of the case land is also *Kupuli” kissam and not Jungle. Hence, | 1040/23
the Case land does not attract as per provision of Forest Conservation Shaaa

Act.1980 (Annexure-£).

Served copy of the general proclamation have been returned back after |
due service. The proclamation was published on dtd.20.12.2023
(Annexure-F), which is placed in the case record as a part of it. The stipulated

perlod of 15 days from the date of its publication has al

dy been comr d
by 04.01.2024. No objection from any corner has so far been received in the

office. Besides, the Site Selection Commitiee Proceedings for proposed
alienation has been approved by the Collector; Nabarangpur on 16.03.2023
have been approved for regularization of Govt. land under occupation of
Community Health Centre, Nandahandi authority. (Annexure-G).

Submit the RMC Case Record N0.20/2023 to the Collector,
Nabarangpur for according of kind approval through the Sub Collector,
Nabarangpur for kind recommendation.

d to dictation
(Computerise as\ )

o\’ <
‘ 0
Tahasilddr, Randatiandi Tahasfldar,Nandahandi
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0 om) RMC Case No.20/2023
cate (Reference Para 207(1) of ORM 1964

(CONTINUATION ORDER SHEET

Order &
Date

Magistrate’s Order & Signature

30.05- 20

The case is taken up today. The RMC case N0.20/2023 has been
returned by the Sub-Collector, Nabarangpur vide letter No.326/2025, on
dated.21.01.2025 for re-validate the Site Selection Proceeding and mentioning
of date of publication on the reverse side of the General proclamation, The

Collector, Nabarangpur has been pleased to re-validate the Site Selection

Proceeding dtd. 13.03.2023 and the same has been duly validated the same
on dtd. 20.05.2025 by the Collector, Nabarangpur and commutated to this
office vide District Office Letter No.7588/2025, dtd.23.05.2025 of the Additional
District Magistrate, Nabarangpur. Accordingly, the date of Publication of the
General Proclamation has been mention by the Process Server as well as
Signature Attested before me by the Asst. Nazir. All the formalities has been
observed for change of classification in lieu for alienation of the Govt. Land as

schedule Bellow in favour of CDM & PHO, Nabarangpur for construction of
CHC, Saruguda.

Land Schedule

Full Proposed
Plot : Extent
Mouza Khata No. No. Kissam Ap;:I?ed E"):tent kissam
(in Ac.) Ac)
582
Saruguda 1275 |Pahada| 875 | 875 | AAA toAJA
(Rural) (AAA) and Pahada
to Patita
Total 1Plots Ac.8.75

Re-submit the RMC Case Record No.20/2023 to the Collector,
Nabarangpur for according of kind approval through the Sub Collector,
Nabarangpur for kind recommendation after necessary compliance.

to dictation)

(Computerize
Tobgps v @\°

==

'}>°
Tahasildar, Nandahandi Tahasildar, Nandahand

r—

Note
of
Action

—
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RMC No. 20/28 9

ﬁﬁﬂ
date of

Order

Nandahandi Tahasil
CONTINUATION OF ORDER SHEET
Action
Order & Signature taken

Perused the previous orders and order dated 30.05.2025 of
Tahasildar, Nandahandi in RMC No. 20/2023 in which the Tahasildar has
submilted proposal for change of classification of Govt. land of the following
land schedule from Abada Ajogya Anabadi Khata to Abada Jogya Anabadi
Khata and kissam from Pahada to Palita for its eventual alienation in favour
of Heallh & Family Welfare Department, Govt. of Odisha marfat Chief
District Medical & Public Health Officer (COM & PHO), Nabarangpur for
construction of Common Health Center at Saruguda mouza.

LAND SCHEDULE
Mouza Khata No. Plot No. Kissam Extent
Saruguda 582 1275 Pahada Ac. 8.75
(Rural) (AAA)
Total 1 Plot Ac. 8.75

On perusal of the case record, it reveals that the CDM & PHO
Nabarangpur has filed application in Form- 1A duly authorized by the
Deputy Secretary to Govt., Health & Family Welfare Department, Odisha for
alienation of Govt. land as per above Land Schedule in favour of Health &
Family Welfare Department, Govt. of Odisha marfat Chief District Medical &
Public Health Officer (CDM & PHO), Nabarangpur. The site so selected by
the Site Selection Committee on dtd. 12.03.2023 has been once approved
on ditd. 16.03.2023 and revalidated on dtd. 23.05.2025 by the Collector,
Nabarangpur.

The proclamation as required under Rule-5 of OGLS Rules-
1983 inviling objections, if any from the locality has been issued by the
Tahasildar, Nandahandi vidle PR No. 2576, did. 19.12.2023 under
intimation to Gram Panchayat, Dangarbheja & DIO,NIC,Nabarangpur for
wide publicity. The orders did. 05.01.2024 of Tahasildar, Nandahandi

reveals that no objection has been received from any quarter by the during
the stipulated period.




X

CONTINUATION OF ORDER SHEET _O

Order

|

The spot visit memorandum dtd. 13.03.2023 of Tahasildar,
Nandahandi reveals that the proposed land is free from encroachment and
neither any tree growth nor sairat source exists over the proposed land. The
Tahasildar has also reported that the proposed land comparing to the
kissam mentioned in the ROR has not been used. The orders dtd.
05.01.2024 of Tahasildar, Nandahandi also reveals that proposed land is
under occupation of CHC, Nandahandi and suitable for alienation in favour
of Health & Family Welfare Department, Govt. of Odisha marfat Chief
District Medical & Public Health Officer (CDM & PHO), Nabarangpur. The
Tahasildar has also obtained repori from the ASO, Jeypore and has
annexed certificate that the case land does not attract the provision under
Forest Conservation Act. as on 1980. The Tahasildar, Nandahandi has
observed all the required formalities in processing the case record.

In view of the above facts, | am inclined to accept the proposal
submitted by the Tahasildar, Nandahandi for change of khata of the suit
land scheduled below from * Pahada" kissam in “Abada Ajogya Anabadi
Khata" to “Patita” kissam under “Abada Jogya Anabadi Khata® as per
paragraph 10 (4) of Order No. 4898-R dated 28.01.1966 of Revenue
Department, Odisha for its eventual alienation in favour of Health & Family

Welfare Department, Govt. of Odisha marfat Chief District Medical & Public

Health Officer (CDM & PHO), Nabarangpur for construction of Common
Health Center at Saruguda mouza .

LAND SCHEDULE
Mouza | KhataNo.| PlotNo. | Kissam | Extent Proposed
Khatiyan
Saruguda 582 1275 Pahada | Ac. 8.75 Patita of
(Rural) (AAA) AJA Khata
| Total 1 Plot Ac. 8.75

Return the Case Record to the Tahasildar,Nandahandi for
taking further necessary follow up action.

(To my dict.) W
Sub Col r, Nabarangpur

Sl. N°'f& Order & Signature m&;
date o
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RMC Case No.20/2023 9 1

Schedule LIII
(Reference Para 207(1) of ORM 1964
oo (CONTINUATION ORDER SHEET) T
Order & Date Magistrate’s Order & Signature Action
06.11.25 The case is taken up today. The Collector, Nabarangpur has

10.11.25

approved the proposal of change of classification/de-reservation bearing

RMC N0.20/2023 on dated.29.110.2025 and communicated vide ADM’s
letter No.4597/2025 Dated.29.10.2025 for eventual lease of the following
schedule of Govt. land in favour of Health & Family Welfare Department
Odisha margat Chicf Distric Medieal & Public Health Office (CDM&PHO)
Nabarangpur. For construction of Common Health centre at Saruguda
Mouza

Land Schedule
Full Proposed
Khat 0
Mouza No | PlotNo. | Kissam IE;';,';: | Extent | kissam
¢ : (in
(in Ac.) Ac)
582 Patita of AJA
Saruguda
(Rural) (AAR) 1275 Pahada 8.75 8.75 Khata
ek I Plot Ac8.75 |

Send the case record to the Record Room. RK is directed to correct
the ROR with the assistance of court Amin/DEO and send the intimation
slip to the concerned RI for necessary correction.

(Typed my digt.)

S e

Tahasildar, Nandahandi. Tahasildar, Nandahandi

The case is taken up today. Necessary correction been made in
the Office ROR & the land has been taken to Khata No.581(AJA) recorded
as Patita Kissam in the Saruguda Mouza.

Issue intimation slip to R.IL.Dangarbheja for effecting
necessary changes in the Circle ROR, Map and to return the intimation slip

within 15 days.

(Typed my dict.)
a ol 20 12 )
Addl, Tahasildar,Nandahandi. Addl. Tahasildar, Nandahandi
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o COLLECTORATE, NABARANGPUR
. (Revenue Secti
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Dated 22 .05.2025
The Tahasildar, Nandahandi,

?ﬁ Re-validation of Site Selection Committee Meeting Proceeding of
j andahandi Tahasil,

1) Memo No.1260 dtd. 03.04.2025 of Sub-Collector, Nabarangpur
addressed to you,

2) Your Letter No. 338 dtd.28.01,2025,

2) Your Letter No.1730 dtd. 08.05.2025.

Sir,

" With reference to the subject cited above, I am to return herewith copies
if the Site Selection Meeting Proceeding duly validated by the Collector, Nabarangpur
dated 20.05.20250f the following land schedule in favour of CDM & PHO, Nabrangpur for
construction of CHC, Saruguda of your Tahasil.

Land Schedule

. C’l Mouza Khata No Plot No Kissam Extent
po Saruguda 582 1275 Pahada Ac8.75
Rural (AAA)
Total 01 Plot Ac.8.75

Receipt of the Site Selection Committee Meeting Proceeding with Trace
Map may please be acknowledged.

This is for your information and necessary action.
Yours/fnithfully, \,o

gf

: S, ding with sketch ma .0

Encl: S.S Proceeding wi p i T i
Revenue, Nabarangpur.

25.
Memo No. "F589 /2025 Alien. Dated 2.3 052025
Copy to the Sub-Collector, Nabarangpur for information with reference fo

/W
his letter No, 1259 dtd, 03,04,2025. ) ogr?*(’

2GR
Addl. Districtagistrate
Revenue, Nabarangpur
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P “PROCEEDINGS OF SITE SELECTION COMMITTEE MEETING FSED/?CI:.LEL b '
/ ' OVERNMENT LAND IN FAVOUR OF CHIEF DISTRICT

NABARANGPUR
Date: 13,03.2023
{ MEMBE E
01__| Sub, Collector, Nabarangpur [ Chairman _
02 | Executive Engineer, R & B, Nabarangpur Member
03 [ Asst. Exccutive Engineer, RWSS & S . Member
Nabaarangpur

04 | Block Development Officer, Nandahandi Member i
05 | Tahasildar, Nandahandi Mcmpgr:(_onvcnor ;
06 | Chicf District Mcdical Officer, Nabarangpur | Requisition Officer |

The Site Selection Committec has visited the following pfopos?d l_and as lfmd
schedule mentioned below which are to be alienated in favour of Chief District Medical
Officer, Nabarangpur. The detailed land schedule of the selected land are as follows.

AND SCHED!
Mouza Khata No, Plot No. Extent Kissam |
Saruguda 582 1275 Ac. 8.75 Pahada
Rural (AAA)
Thana No.53

Since the above land is objectionable in nature, Change of classification of the
said land is required, afier which it is recommended to alienate the lands in favour of Chief
District Medical Officer, Nandahandi.

3\l> e2pd M
5 g ‘ i
Sub-Col "ZQ):, Asst. Execufive Engineer, Tahash’gar.
Nabarangpur R & B, Nabarangpur Nandahandi
Sub Collector

abarangpui

& \3%
: Asst, Exceutive -rgﬁi@r? DMO,
Nandahandi RWSS, Nabarangpur Nabarangpur

APPROVED //pg\/,q DYTE D//
- Z4
Wi, o
COLLECTOR, NABARANGPUR Caql or

Naharangpur



Mouza- saruguda
Tahasil- Nandahandi
Thana- Nabarangpur
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SPOT VISIT MEMORANDUM OF TAHASILDAR, NANDAHANDI 9 5

Date of Visit: 13.03.2023

Today i.e., 13.03.2023. | have visited the spot as detail land _sghcdulc m.cnUOHCd
below which is proposed for alicnation in favour of Chicf District Mcdufal & Public Health
Officer. Nabarangpur. The CDMO, Nabarangpur. Revenue Supervisor a’n-d Revenue
Inspector, Dongerbheja of this Tahasil was present on the spot during. my visit. I'he Revenue
Supervisor has demarcated the proposed land with the help of Amin and shown the

: : + =L p s from
boundaries of the proposed plot with reference to the map of the Plot. The land is free frc
any tvpe of unauthorised encroachment,

The village where the land is situated is a rural arca of this Tahasil. The spot is w;ll
connected to the existing road for communicution. There is no valuable tree found over the

land. No. communal activities are there over the said land. Also. no Sairat source is scen over
the proposed land.

In the above circumstances my opinion is the proposed land as detailed below can be
settled in favour of the applicant for the purpose of construction ol New CHC alter change of
classification of the said land from PahadaKissam to PatitoKissam.

LAND SCHEDULE .,
Mouza Khata No, Ploi No. Extent Kissam
Saruguda 582 1275 Ac. 8.75 Pahada |
| (Rural) (AAA) | !
« Thaa No.53 LA = Ro oS T

)@6)?
cm:ﬁbisari{mz ical &

Public Health Officer,

Nabarangpur,
o 3
A %
] %
D \
Revenue u})erv:sor, TaNKasildar,
Nandahandi Nandaliandi

g
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Court of Tahasildar,Nandahandi

Case no:- 20 /2023 Date:- 19.12.2023

Process No- 2576/2023
Public Notice

It is hereby notified for the information of the public that the schedule land of this
Tahasil has been decided to lease out of Govt land in favour of Community helth center
Nandahandi re presented of Chief District Medical and Public Health Officer, Nabarangpur by
changing the kissam of land ( Status of land ) from Abada Ajogya Anabadi to Abada Jogya

Anabadi and Pahada Kissam (Hilly land) to Patita Kissam ( Fallow land). The following land
schedule given below.

Land ul
Mouza Khata No Plot No Kissam Extent Full Extent Khatiyan l
(Revenue Applied t
village )
Saruguda 582 1275 Pahada 8.75 8.75 (Abada
(Abada Ajogya
Ajagya Anabadi)
Anabadi)
| Ac. 8.75

If any person/organization wishes to raise objection or complaint, then they should do
so within 15 (fifteen) days of the date of publication of this advertisement before this office in
writing , otherwise no objection or complaint will be entertained thereafter.

Banamali Meher

Tahasildar,Nandahandi

Memo No:-  2558/2023 Date:- 19.12.2023

A copy of this was published in the center of the village for public information and a
copy was given for return.

A copy of this was published in the office of the Revenue Inspector,
Dangarbheja/Dangarbheja Gram Panchayat for public information.

A single copy of this was published for public information at the Tahasil Office,
Nandahandi/Block Development Office, Nandahandi.

A copy of this be sent to DIO, NIC, Nabarangpur for information and it was requested
that an advertisement be placed on the district website for public information.

Banamali Meher

Tahasildar,Nandahandi
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) *OF THE ADDITIONAL SUB-COLLECTOR, SETTLEMENT, JEYPORE.
1' e P Sl .\"\ 4
b Aoxviazasy [ CF0 Date: 02.11.2023
i, o WS, 4
‘\»_ //'—.:;\ ""...'
A - ThHeTahasildar
“Nandahandi.
Sub:  Submission of sabik status.
Ref: Your Letter No.898/2023 Dated.11.04.2023.
Sir,
With reference to the letter on the subject cited above, | am to send herewith t
sabik details as obtained by you on the above reference of t
mouza:Nuagad,Maliguda,Porajaminigudi,Saruguda,Merna,Dhondra,Dandasenaguda,Jz
4\“‘- : annathpur,Sagarmunda,Dahana,Podalguda,Podapalla,Saruguda,Kotraguda,Nisanahanc
_v.,‘\'& ’ and Nuagad.
é\l’ This is for your kind information and necessary action

Yours faithfully

< A7
Enc: As above list. y A.S.O Recards,Jéypore

-

f/
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DISTRICT: NABARANGPUR, (ODISHA)
At/Po- Dangerbheja, PIN-764078; e-mail: tahnanda-od@nic.in

No. &99% 12023 Date:11/04/2023
To, :
The Assistant Settlement Officer, Settlement Office,
Jeypore,
- Sub: Request to furnish DLC/Sabik status -Reg.

Sir, '
With reference to the subject cited above, | am to say you that
some of the institutions with land schedules as enclosed herewith have filed

alienation proposal in the prescribed application for settlement of Govt. land in
their favour.

| would. therefore request you to furnish the DLC status/Sabik
status of the land of this particular piece of land by providing the comparision

statement.
This is for favour of information and necessary action.
Yours faithfully, -
.
% oA
ahasildar; Nandahandi
Memo No S77 12023 1. 11/04/2023
Copy submitted to the Additional District Magistrate, Nabarangpur
for information and necessary action. o>
! 5
o

Pt

\
Tahasildar, N::\ndahandi



ROR VERIFICATION

%

RMC Case No0.20/2023

Full
Mquza Khata No. | Plot No. Kissam Extent
(in Ac.)
T | M | e | e |

Record Tanant:- Abada Ajogya Ananbadi

&(/Nﬁb
\
RK, Nand anﬁ\ Tahasil

Amim; Nandahandi Tahasil
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Schedule | Form No 39-A

MOUZA( REVENUE VILLAGE) : SARUGUDA

POUCE STATION- ;: NABARANGPUR

THANA NO- 53

m LAND RECORDS WEB PORTAL OF ODISHA

WHULCHH

KHATIYAN

TAHASIL- NANDAHAND!

TAHASIL NUMBER : 189

DIST- NABARANGPUR

NAME OF THE RECODED TATENT( RT)

GOVT OF ODISHA

KHATA NO

582

2) NAME OF RT ,FATHER NAME ,CASTE &

ABADA AJAGYA ANABADI

ADDRESS
NATURE OF LAND

4) PAY

OTHER
WATER RENT RENT CESS CESS

TOTAL |REMARK

REMARK IF ANY

BLANK SPACE FOR STAMPING

FINAL PUBLICATION DATED - 30/09/1993

RENT FIXED DATED - 01/04/1994
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KHATIVAN NO 582 MOUZA : SARUGUEA oISy
HABARANCG OV IR
ARA
KISSAM
POT NO KISSAM DETALS DETALS PEMARY
ACOR | DECEMAL] HeCTOR
7 8 9 1o 11 2
TORA PDAR
8 PATHAR ABANI PATHAR 0 3000
KuPUL
0 2200
127 PATHARAB ANI PATHAR
KupPUL
1281 PATHARA BANI s 0 1600
BELO JODI
208 NALO PR LD 1 5500
114 NALO 0 1300
BELO JODI
I 5500
as i PANI NALO
BELO JOOI
NALO 1 600
s PANI NALO
BELO JODI
1061 pAN 1 3000
BELO JODI
ion NALO 4 5900
PANI NALO
BELO JODI
4 o
1o PANINALO
1212 NALO 0 1300
1216 PANI NALO 0 2000
1220 NALO PANINALO 0 1200
BELO JODI 9200
1240 PANI NALO %
BELO JODI
4, NALO 1 8400
s PANI NALO
1268 PAHADA 0 4100
1272 PAHADA 1 5000
1274 PAHADA 0 1000
1275 PANADA ¥ 7500
MUND|
PAHADA 2 4500
1 xuPUL
758 PAHADA 0 5600
MUNDI &
0 S0
g ol KUPULY
893 NALO 3 4700
BANDA
NALO 47 0
L PARBAT
24 plots L 3600

S 9o YW €9 13/05/2026 01:17:26 1P 149.42.136,5)
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PROCEEDINGS OF SITE SELECTION COMMITTEE MEETING FOR AL(ENA'!‘IONO1 O 3
GOVERNMENT LAND IN FAVOUR OF CHIEF DISTRICT MEDICAL OFFICER,

NABARANGPUR
Date:  13.03.2023
MEMBERS PRESENT
01 _| Sub, Collector, Nabarangpur Chairman
02 | Exeeutive Engincer, R & B, Naborangpur Member
03 | Asst. Executive Engincer, RWSS & S, Member
Nabaarangpur
04 | Block Development Officer, Nandahandi Member
05 | Tahasildar. Nandahandi Member-Convenor
06 | Chicf District Medical Officer, Nubarangpur | Requisition Officer

The Site Selection Committee has visited the following proposed land as lfmd
schedule mentioned below which are to be alienated in favour of Chief District Medical
Officer, Nabarangpur. The detailed land schedule of the selected land are as follows.

LAND SCHEDULE
Mouza Khata No. Plot No. Extent Kissam
Saruguda 582 1275 Ac. 8.75 Pahada
: Rural (AAA)
Thana No.53

Since the above land is objectionable in nature, Change of classification of the

said land is required, after which it is recommended to alienate the lands in favour of Chief
District Medical Officer, Nandahandi.

Sul ollgﬁm Asst. Executive Engincer,

Nabarangpur R & B, Nabarangpur
Sub Collector
Nabkarangpur

.
-~

s,
Asst., Exccutive Engir\%‘z
RWSS, Nabarangpur

COLLECTOR, NABARANGPUR

i T
\Z
Tahasildar,
Nandahandi

ﬁ,-
>

CDMO,
Nabarangpur
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by FFICE OF Thg REVENUE |nsp
. /3 Letter No: - 9 .73 ECTOR, DANGERBEJA
oy
e To Date:-
b, ate:- || |cloy
The Tahasildar , Nandahandi
oA Sub:- Siibirriiky '
m ubmission of inquiry report for change of classification from
Pahada to Patita for alienation of Govt, land infavour of Health and
Family Welfare Department for construction of CHC ,Nandahandi.
Ref- Tahasil Office Memo No-1139/2023 Dated-03/05/2023.
Sir,

In inviting reference to the subject cited above, | am to report that
the Chief District Medical Officer and Public Health Officer ,Nabarangpur has
applied for alienation of Govt. land infavour of Health And Family Welfare

. Department for construction of CHC ,Nandahandi .On perusal of the application
¢ - and verification of RoR, it reveals that the proposed land having the following
";'/,7’};and schedule is recorded as Pahada Kissam and If authority pleases necessary

‘steps may kindly be taken for change of classification of the land from Pahada to
Patita Kissam .

Further | am to inform you that the case land is free from
< encroachment , no valuable tree growth available,Land is not suitable for sairat

\\(-55 lease and fit for of CHC Nandahandi Building .
\B\Gﬁ LAND SCHEDULE

)
\ Mouza Khata No Plot No Kissam Area Name of the RT
Saruguda 582 1275 Pahada Ac-8.75 | Abad Ajogya
Anabadi

This is for your favour of kind information and necessary action.

Yours faithfully

yangerbhe




/

‘Mouza- Saruguda

Tahasil. Nandahandi
PS-

A

Nabarangpur

Dist: Nabarangpur

Scale: 16" = ¢ mile

] Sheet No,.03
Yc:ar~1993-94

T- 2191 AsAIGY ARG

SCHEDULE OF THE SiTg R
T =P THE SITE ..

Name of the
Village

Saruguda

North- Govt,
South - Goyt,
East- Goy,

West - Govy,

Remarks

Abad Ajogya
Anabadij
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i : geaerga L
FFICE OF THE TAHASILDAR, NANDAHANDI

— DISTRICT: NABARANGPUR, (ODISHA)
AUPo~ Dangerbheja, PIN-764078; ¢-mail: talnanda od o

VAN Qiduae QR1218 ; GRI

No. A

TS 12023 Date 03/05/2023

To,
The Revenue Inspector,
Dongerbheja.

Sub: Submission of proposal of De-reservation/ Change of Classification
-Reg.

Ref: 1) This office Letter No.507 dt. 02.03.2023

2) Your letter No. NIL dt. 10.03.2023

Sir,

With reference to the letter on the subject ciies 20cv
that the CDM-cum-PHO, Nabarangpur has applied alienaiior of Gea
construction of New CHC as per the following scheduie. You navs s
the Jand status report. However. the proposal for change of classiicaicn s yat
to be received from you.

ase i — Land Scheduis
| Mouza Khata No. _Plot No.  Extent _ Kisszm

[ saruguda 582 1275 AcS°3 Feracs
| Rual [ | .. o
! Total | 01Nosoi AzE7S
PRI - A
You are,therefore,requested for submiss 3~ 2 2*o00s3 ‘I nangs

of classification to the undersigned at the earliesi

Yours faithiully
A )

D 0%
ja‘r.as :a’,?\’arpcananon
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AFTIX COURT FEE STAMP.

X 1

FORM-1(A)
{See rule 5(2) of the Odisha Government Lond Setllement Rules, 1983)

APDLICA ATION F QR SET TLEMENT OF LAND BY THE APPLICANTS OTHER THAN
INDIVIDUALS

The Tahasildar,
Fapadshuadi, Nonslalancll
'I'yro of the Appticant | N
Strike oul whichever is noi | |
I -'ppl:cahle_ ! I
wemral Gowt, Ministry or | - -
| Departiment i

= P O O N R ]
State Govl Deparlmenl I i S eani Y Fm{’:qj terfeans Dop Gfaum

|

)
| Corporate or Company o =i N EE— —
| Society or Agency owned
Ly Cﬂn!ml Govt,
Corpovale or Company or
Qcx.:ely or Agency owned

_!

H Pubhc L-nmed Compan y or
« Prvate Lid. Company

| other than those in

| (c) or(d)

| Revistered Society or Trust

: other than thosein (¢ ) or

l
|
!
|
L

|
1
|
|
l
|
|

- f'—‘*——.-

<._._.__‘_
2 |
L

|
|
1
|
I
!
|
l
!
l
|
]
]
!
|

-

| Any other enmy (Ps_ase
: Specify)

U Addrss of the appiicani | | _
l oryunization ! [
| | | '
.‘i e | ST m'_a-_ s i i |
e s-lntc«l He ware! e Hor. vcu |
| Head Quarters - m > {
n |, | Nersmviie |
: Local Office in Odisha (i | =
! ather than (a) ) . !
: |
FrRCa., » . = s s | b

L Particulars of ihe
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__Detail of Particulars of the land applied for. ey,
i Meacuring Extent |

NMouzaVillage » : y ; e

: Hage: 1 ‘Hhatablouy ry= | ol Kissam | " ofjandin Ac. _|
éemugmlo O ) 1. _' _1a3s """'i' Pounacla | .. 295 i
o e L e SR ) NS e o
e i AT P me e
s 7 AT SAS RS PR IR NN TG
e e e e
LA | R = S E i i e S
Bt ek el acseptv bz i e L S
g [ I YL i e vl L AR KON R T S

= Furpose for which the land is requirad : St leman + OF‘ Crovd Ranc ‘c"‘

3 3 : of cue buwiiding < Nawnclotheupnls
o Consdauedion DECLARATION

| soleminly aifirm that the particulars given above and the documents enclosed

winine

appiicetion 3re correct and true to tha best of my knowledge

\’7“’ ,y
Si ',turchxgpg“ Official geal of the
ApIEDAL o tive ythorizeshRennesantative
pUBLIC %t%gﬂﬁ: oeR %;E’é; “?samzamf.ﬁlk-tﬂ
NABAR P

(¥ Scanned with OKEN Scanner
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A
\r GOVERNMENT OF ODISHA
(- I QD& /l HEALTH & FAMILY WELFARE DEPART

\‘) % 4 Anert
g /«;\
Ftle No. PT2-HFW-MEII-MISC-0006-2017- 7257 &

iy

OFFICE ORDER®

\ In supersession of all previous orders passed regarding the authorization - for

13 filing requisition for alienation of Government land, the CDM & PHO of the

)))V' respeclive districts of Odisha are hereby authorized for filing requisition with the

“"“t\} respective Tahasildars of the assigned districts for alienation of Government land

4\( in favour of Health & Family Welfare Department for eslablishment of Hospitals /
Healthcare Projects and allied facilities, including Affordable Healthcare Project.

K\\,’ Prior consent /approval of Health & Family Welfare Department has to be
//’ = / obtained in respect of the purpose as well as the identified patch of Govt. land .
\ / ‘e
/ Sy A By order of Principal Secretary

noos * o
AT .
Deputy Seffstary to Government

LA
,79\ t'emoNo F2A53 /., Dated: l//aa/:w&b

Copy forwarded to all Collectors / DMET, Odisha l@ki?.{tsha [ all CDM &
I’or information and necessary action.

r\\/p | :: Q’.d@

0%
Depuly Sec }§ o Government

By e-mail
‘ DIRECTORATE OF HEALTH SERVICES ODISHI:ma'

Telephone-0674-2390536, Fax-0674-2390825- ‘E-mail:-dhsodisha@qmail.com
Memo No._ [/ 2 6% /HA-Misc-07/20, Bhubaneswar, the C\R}OG/QOQO

_ Copy forwarded to all Chief District Medical & Public. Health Officers
for information & necessary action.

|
e |
Joint Director of Health Services (HRH&R), Odisha,

Al
Famvéa© N DO ! )

(¥ scanned with OKEN Scanner

OF Scanned with OKEN Scanner



OFFICE OF THE
- SuB COLLECTOR, NABARANGPUR

No, R
0 J&L/ZOZS (Revenue Section) —— ,?LI.O’- 95

The Tahasildar,
Nandahandi,

Change of Khata and Kissam of Govt. land for alienation in
favour of Health & FW Dept.

Ww Ref: Your letter no. 211 dated 03.02.2024

Sir,
M With reference to the letter cited above on the captioned

subject, it is to say that on scrutiny of the case record it is noticed that the
Site Selection Proceedings needs to be re-validated and date in the
Proclamation has neither been put by the Process Server nor by the Asst.
Nazir to ascertain the date of publication of the Proclamation.

Hence, the RMC case record bearing no. 20/2023 is return
g}s'l’ y herewith for necessary rectification and re-submit.

o
Encl: as above.

(%& io 5{),4‘19/
Qé&'ﬂcc ( Sub Collector, ab(a)év p\ r
MBEEN

&

Yours faithfully,

(¥ Scanned with OKEN Scanner

O Scanned with OKEN Scanner
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111

ruction of New CHC
t the provision under

‘\‘i.;'.i o A
£ CERTIFICATE

‘ .11 is certified that the proposed land for const
Building of following land schedule does not attrac
... Forest Conservation Act as on 1980.

Land Schedule
Mouza | KhataNo |Plot No | Extent Kissam
Saruguda | 582 1275 Ac.8.75 Pahada
e Rural | (AAJ) (Out of
A Ac 8.75)
X s
v’)~

%
TAHASILDAR, ‘NANDAHANDI

21N e



) ANNEXU1E1 2

OFFICE OF THE TAHASILDAR, NANDAHANDI
DISTRICT: NABARANGPUR, (ODISHA)
=

‘«‘* Al/Po- Dangerbheja, PIN-764078; e-mail: tah.nanda-od@nic.in

Vo' %12 /2004 LY (EVEN
To,
The C.D.M.O,
Nabarangpur.

Sub:  Information regarding the biomedical waste disposal of the C.H.C
Nandahandi.

Ref: Memo No.19479/File no.XV-34/2025 dated -29.12.2025

Respected Sir,

With reference to the subject cited above, I am here to seek the
information regarding the proper biomedical waste disposal of C.H.C
Nandahandi. A grievance petition of Sri Gupta Nayak and others was forwarded
from the Collectorate, Nabarangpur. The petitioner had raised their concern
regarding the probable dumping of biomedical waste in to the nearby Nala
which may lead to pollution in future.

Hence in an attempt to understand the current model and treatment process
before disposal of the waste you are hereby requested to provide the complete
details of the site of disposal of the waste and the treatment methods employed
before and after that.

This is for favour of your kind information and necessary action.

Yours faithfully

e
Tahasildar, Nan i



OFFICE OF THE CHIEF DISTRICT MEDICAL & PUBLIC HEALTH OFFICER-CUM-

~ DMD,NABARANGPUR 2
§ % DISTRICT PROGRAMME MANAGEMENT UNIT (DPMU) < ?E.
(Department of Health & Family Welfare, Government of Odisha) =
LeterNo: oy g Dale 2.7.03%. 292-&
To
The Tahasildar,

Nandahandi, Nabarangpur

Sub: Compliance report regarding disposal of Biomedical Waste (BMW) at CHC Nandahandi as per Biomedical
Waste Managemen! Rules, 2016.

Ref: Your letter regarding grievance on disposal of biomedical Waste,
Sir,

I invifing reference to the subject cited above, (he compliance report reqarding management and disposal of
biomedical waste at CHC Nandahandi is submitted as follows.

1. Compliance with BMW Rules, 2016:
CHC Nandahandi is adhering to the provisicns of Biomedical Waste Management Rules, 2016 and its amendmen(s
Waste segregalion Is carried out al the point of generaticn using prescribed color-coded bins (Yellow Red, Blue,

White)

2. Segregation & Handling:
Biomedical waste is segregated inta Yellow, Red, White, and Blue calegories as per BMWauidelines. Proper
handling, labeling, and safe storage praclices are ensured by Irained personnel,

3. Disposal through Authorized CBWTF:
The biomedical waste generaled at CHC Nandahand is handed over lo the authorized Common Biomedical Wasle
Trealment Faciily, Mis Renewable Envirogic Pvt. Ltd,, Bolangir, for scientific treatment and final disposal

« Waste is collected and transparted by (he authorized agency
Collection of biomedical waste is ensured within 48 hours of generation as per Biomedical Wasle
Management Rules, 2016.

« Noblomedical waste Is disposed of in open areas, drains, or nearby nala

4, Storage & Transportation:
A designated temporary storage room is maintained within the CHC premises. Waste is stared safely and handed

over 1o CBWTF within the stipulaled lime, ensuring no adverse environmental impacl.

5. Waste water disposal System:
Liquid waste management system is there in to drain lrealed waler into Soak pit constructed within the CHC

premises.Fruther Proposal for installation of Effluent Treatment Plant (ETP)/Sewage Treatment Plant (STP) has
been submitted to Director of Public Health, Odisha vide letter No 860 DI 28/01.2026 for further compliance

strengthening.

6, Present Status:
CHC Nandahandi is in compliance with Biomedical Waste Management Rules, 2016, and no unaulhorized dispasal

of biomedical waste is being practiced.



OFFICE OF THE CHIEF DISTRICT MEDICAL & PUBLIC HEALTH OFFICER-CUM-
DMD,NAB 2.

m DISTRICT PROGRAMM GEMENT UNIT (DPMU) .H
s (Department of Health & Family Welfare, Government of 0disha) - i

This is for your kind information and necessary action

Yours faithfully

ol

Skbermnin 2ol
MemoNo_ 3047/ Dated_ 23.02- 2024
Copy Submitted to the Collector & DM, Nabarangpur for informalion and necessary acion.

COMa _
Nabarangpuf 7/ 27 422



ANNEXURE 3
{ A;-/.UE s 28
s o ‘qE CHIEF DISTRICT MEDICAL & PUBLIC HEALTH OFFICER-CUM-
¢ 3 DMD,NABARANGPUR 2,
DISTRICT PROGRAMME MANAGEMENT UNIT (DPMU) %
Toller N (OcPartment of Health & Family Welfaro, Government of Odisha) %7
° 2697 TN de (9. 03 292
- (210 1050\
The Regional Officer { RCETVIE
State Pollution Control Board, Regional Office, Korapul, Odisha \aN\ /. /
\\_"E:~T_ﬁ“ .‘,;'-

Subject: Submission of Compliance Report regarding Model Communny'ﬁe'anhcmus (CHC) at Saruguda,
Nandahandi Block, Nabarangpur District - : =

Reference: Letter No. 2505 daled 05.12.2025 issued by the Regional Office of the State Pollution Control Board,
Qdisha.

Sir,

With reference 1o the above-mentioned letter regarding compliance requirements for the Model Community Health
Centre (CHC) a1 Soruguda under Nandahandi Block in Nabarangpur District, the following submissicn is mace from
this office

fication reqarding bed strength:- It s respectfully submitted that the Model CHC buﬂdmg.a Sorugudz
i ::n&cea: conrsetgxtedgas per the gpproved project design of the Health Department, wf.erg mfr—m;g
provision has been made for 32 beds as per standard design norms. However, the health facility is presently
functioning as 2 16-bedded hospital only as per the existing operational approval of the Hean-h Depamr,en&
Further no official order has been issued by the competent authority for up-gradation of the faclity rom 13
2 ?::s:uaft::d osf ETP & STP: A proposal has been submitled to the Director of Public Health (OPH), Odisha
for allocation of funds required for the the construction and installation of an Effiuent Treatment Plant (ETP)
and Sewage Treatment Plant (STP) at the CHC premises Necessary action for installation of tre said
facilities will be taken after approval and release of funds from compelent authority.

3. Waste Water disposal System: Liquid waste management system has been constructed in CHC
premises, particulary at laboratory, dressing room and labour room lo manage the waste water generated

from these units. Soak pit has been constructed within the CHC premises All waste water generated from

the CHC is directed to the soak pit through the internal drainage system , ensunng that no untreated waste

waler is discharged outside the premises or inlo (he Belojodi Nallah.

Biomedical Waste Management: Biomedical wasle generaled from the health facility is being handled

strictly accordance with the Biomedical Wasle Management Rules and the waste is collected and disposed
of through an authorized Common Biomedical Wasle Treatment Facility (CBWTF).

N

This office assures thal all environmental safeguards and compliance measures prescribed by the State Pollution
Control Board will be strictly followed during the operalion of the heallh facility.

Yours filhfully,
@39”' ) ot

COM: o
Nabarangpur

This is submitted for kind information and necessary aclion




M ANNEXURE -4 (COLLY)

OFFICE OF THE MINING OFFICER,NABARANGPUR.
Mail: - mo.nabarangpur@gmail.com

Letter No.5 2./ Mines, Date:26 / 02 /2026
To

The Tahasilar,

Nandahandi.
Sub: Furnishing information regarding finding Sairat sources at Saruguda CHC
Ref: Your Letter No.821, dated: 23.03.2026

Sir,
With reference to the letter on the captioned subject, 1 am to inform that the

matter regarding existing of sairat sources on the plot bearing Khata No.581, Plot No.1275,
situated in the Mouza: Saruguda duly enquiry by Sri Sudhir Kumar Pradhan, Junior Mining
Officer, Nabarangpur on 26.03.2026, it is revealed as per enquiry report that there is no
existing or active minor mineral sources were found over the Khata No.581, correspond to
the Plot No.1275, Mouza: Saruguda.

This is for favour of information and necessary action.

Yours faithfully, a2

2&/'09 ;

2

Mining Officer,
Nabarangpur, “‘cel

W arang®

(¥ Scanned with OKEN Scansier
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OFFICE OF THE TAHASILDAR, NANDAHANDI

DISTRICT: NABARANGPUR
E-mail :nndtahasil@gmail.com

No. 821/2026 Date: 23.03.2026

To:
The Mining Officer, Nabarangpur

Sub: Information regarding finding Sairat Sources at
Saruguda CHC.

Sir,

With reference to the subject cited above, enclosed
please find herewith a copy of Grievance petition filed by Rama
Nayak & Others of Dongerbheja, Nandahandi for your reference.

You are requested to submit necessary information
regarding presence of any Sairat Source/ Minor minerals over the

land identified for construction of Model CHC at Mouza Saruguda,

Khata No. 581, Plot No. 1275 for taking further necessary steps at
this end.

This may be treated as MOST URGENT & IMPORTANT.

Yours fully,

Tahasnldar, di

'p’\g ’5\'\).

Enclosed: As above.

(¥ scanned with OKEN Scanner
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